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ORDER

Learned counsel for the Corporate Debtor states that yesterday a proposal
was sent through courier to SBI Bank in which they have sent a written
proposal from the Corporate Debtor giving the details of schedule of
repayment to the applicant-bank for consideration. Let the same be
considered by the applicant-bank and intimate their response to the same.
The copy of the said proposal though courier yesterday shall be handed
over to the learned counsel for the applicant during the course of the day.
Adjourned to 22.08.2019.
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